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ORDER (Oral) 

 
Justice L. Narasimha Reddy, Chairman: 

  
 
 

The applicants and other similarly placed employees 

were extended the benefit of upgradation of the pay scale 

on the ground that their juniors were drawing higher pay.  

However, shortly thereafter, the respondents issued an 

order dated 30.10.2019 withdrawing the said order.  The 

applicant submitted a representation dated 18.05.2020, 

ventilating his grievance about withdrawal of the benefit.  

He submits that no orders have been passed thereon.  

This OA is filed with a direction to the respondents to 

dispose of the representation dated 18.05.2020. 

 

 2. We heard Shri Atul Kumar Singh, learned counsel for 

applicant and Shri Anil Singh, learned counsel for 

respondents, at the stage of admission. 

 

 3. The applicant submitted his representation feeling 

aggrieved by the withdrawal of the benefit through order 

dated 30.10.2019.  The claim needs to be addressed by the 

respondents.   
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4. We, therefore, dispose of the OA, with a direction to 

the respondents to pass orders on the representation 

submitted by the applicant dated 18.05.2020, within a 

period of two months from the date of receipt of a copy of 

this order. 

There shall be no orders as to costs. 

 

 
(Mohd.Jamshed)   (Justice L. Narasimha Reddy)  
Member (A)     Chairman 
 
lg/rk/sd 


